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INTRODUCTION 

t, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes having been authorised by the Committee to sub-
Jait the' Report on their behalf present this Forty-First ~e~rHSct"Dfh 
Lok Sabha) on Action Taken by Government on t~ ,HC~~ 
ogntai.,jn, aile Tbirty-tiat Report (Seventh Lok Sa.bha) 0..1 tbe MiWa-
tryd.Home Aft'ain-Socio-economic conditions of Sobe~ ~ 
&ad SohIcIu'ed. Tribes in the Union Territory of Pondicherry. 

2. The Draft Report was considered and adopted by the Com-
mittee at their sittings held on 5th September, 1983. 

3. The Report bas been divided into the following chapters : ...... 

I. Report 

II. Recommendations/Observations which have been accepted 
by Government. 

m. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendations/Observation. on which final replies of 
Government have not been received. 

4. An analysis of the action taken by Government on the recom .. 
mendations contained in Thirty-first Report (Sev. nth Lok Sabba) of 
the Committee is given in Appendix. It would be observed therefrom 
tbat out of fifty.ane recommendations in the Report 26 recommenda-
tions i.e. 51 per cent have been accepted by Government. The Com-
mittee do not desire to pursne six recommendations i.e. 1] .40 per cent 
in view of Government replies. Fifteen recommendatioDS i.e. 29.20 per 

(y) 



(vi) 

cent in respect of which replies of Government have not been accepted 
by the Committ.ee require reiteration aDd for four recommendations '.e. 
8.40 per cent, final replies of Government have not been received. . 

NBW DELm ; 
17t1t September, 1983 

5 bwin, 190$ (S). 

A.C. DAS 
Clulil'nUlll 

Committee on the WeiflUe 9/' 
Sclredule4 Castes ilM 

sdieJuw Tribes~ 



CHAPTER I 

This Report of the Committee deals with the Action Taken by 
Government on the recommendationsfobserva tions contained in the 
Thirty-first Report (Seventh Lot Sabha) on the Ministry of Home 
Aft'ain -Socio-economic conditions of Scheduled Castes and SchcduJed 
Tribes in tbe Union Territory of·Pondicherry. 

1.2 In para 3.44 of their thirty-first Report the Committee had 
observed tbat in the absence of proper identification of Scheduled 
Caste beoeficiarics and implementation of specific schemes to suit their 
requirements there was every possibility that the funds spent by the 
Union Territory Administration might not bring about the desired 
results of bringing at least 50 per cent of the families above the poverty 
line by the end of tbe 6th Plan period. 

1.3 In their reply dated lst August, 1983, the Ministry of Home 
Affairs have stated that steps have· already been initiated for proper 
identification of all families below the poverty line, including the 
Scheduled Caste families. Conscious efforts are being made to evolve 
better Schemes for their economic upliftment in the time schedule 
eovisaged in the 6th Plan. 

1.4 TIle C_ittee .. DDt feel satisfied with tile Goverameut reply. 
OD die 1IIIe .... it Is stated that steps ""e beea initiated for proper 
WeIdifieIIdaa of aD falBilles·Wow die pcmrty JiBe, iacbtdiDg SdIedu'-
Cute families. while OD the otber GOTeUlllleDt hue .peat Rs. 176.50 
Iat ......... 1981-83 __ the Speda. Compoaeat P.... 11ae eo..ittee 
are at .... to ............... ill die .'-"'ee or propel' ideutific:atioa of 
SC ..... e. Callie ra.D1es belew the POTerty lillie, the lleae6as IIIIIIer ..... __ e. will JIeI'COIafe to thea. A. I88da the'Coauaittee reitr 
nate .. ear'" recc-..... atia that IIeW sehnles which a. at nisiac 
... .,..... •• 'anl of t~ people .,.,. ~ espea....., imple· 
.....,. after proper 1cJewd .. _ of ~1ecI c.. fUtmes ~w tile ,.,." ... 

1.5 In p8ra ~:41'otthe Report the Committee had Obser,ed'dlat 
\be .~ ofp.,vei'ij followed by tbC Gcwernmcot 10 far forlllCUllriDa 
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people below the poverty line had been ih terms of house-holds y.ith 
calories intake below certain prescribed minimum level. The Committee 
had recommended that definite guidelines for fixing the criterion of 
poverty line should be issued For tbe ~.itta"ce of the field staff so as to 
enable them to properly identify the people who fall below the poverty 
tine. 

1;6 In their ~ply datod lst August. 19&3. ,the Minis'D'.of Home 
Afl'aiNluwe stated that the 'guidelines &IIC iIIsued by thePlannmg ,cQIR~ 
mission and the Government of ["dia. Tbe Poadicbcmy·Yaion 1'cR" 
tory Administration merely follows the guidelines. 

1.7 Tbe Coauaittee are BOt satisfied witb the reply, of the Govern-
.......... they reiterate their earlier l'Uomaaeodation. The Committee 
desire that PlaDlliag Commission! Ministry . of Home Atr.irs slloald issae 
the rmsed ,guidelines for fixiag tbe criterion cif tbe,poverty line. 

1.8 Referring to the fact that the flow Qf credit from the nationa-
lised banks for agricultural activities bad not· been satisfactory, tbe 
Committee had sttesaed in.. para 3.51 of the R.eport that the programme 
in agricultural sector were meant for· genera'tiQg .,economic activity and 
improving tbe repaying capacity of the loanee and as such it. should be 
the r~po'nsjbility -of the banks to provide aecefiary funds' for th~ ~gi" 
cultural sector,. . The Committoe did·not accept ~ ,plea that the baD~ 
had constraint of their own resources. . 

]~9 IG tlloirnpi'y,dated ,2:Jth Aupit.,l183, •. ym." o{ Kome 
Itft'airs have stetethl)at,1M O..-tlQC8&. .£.8 .... /~Ql of.fiaaacc 
lias beentecps\lillttdto talo.e aGtioa·4D4bc .. tiler, ....... . 

l~teN C~'-.ot ___ •· ... ",,81 .. C8. ~~ 
nee. 5 'Uei ......... ·Ht.tbe ·MitIi~ ,ef.i' ____ o!.';IIIt ....... .. 
• iIetIait ... : ... e .. it .... ~ i ........... ,to ... knl ............ d .. U., 
.... ' ....... Iu' ...... ,· .. PI1lYWe -=e • .," ............. h ...... 
secItr. 

f.11 r.fpara'3.SJOf t~e1t~rt of' ftle' CblnutfUetUUd' ~Ved 
fhat'the approiimate cost" otiiist'atting i ~~~trin'~tr6tdtChenjwU 
about Rs. SO.OOO/out of which Rs. 25,000/- was given as lutMdt~·~ 
e~~·f~)Hbat the~t f¥ .bore welt ~ ~t oa t"Cthigh 
A_and t_fQ~sboWdbc Jeeted .. witb ...... toscluclethe,tQtal 

••• , ,,... '''',. a. • • ,I • ~ " .• ,'. J • ," . . ' ).. ., "', 
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Odst'6f corrstruction6f'a bOre'CveU. The Committee-had also recom-
me~tHbat in case a bore·mll fafted the loan· should • be written off 
after a certificate was issued by the concerned technical agency . 

• 1.1' In their reply dated IstAugust, 1983, tbe Ministry of Home 
Affairs have stilted that the subsidy is 75% i.e. Rs. 37,500/. out of Rs. 
5O.~l-. The SuggesHon to write-oft' against failure of bore-
well is being taken up with the Government of India' for approval. 

1.13 The Committee are not satisfied with the reply of the Govern-
metlt. ''the Committee reiterate their recommendation tIlat· the cost of 
bore well is soDlt!what in the higb Side and this matter should -be looked 
iMoWltb a view to reduce the total cost of construction of borewell. Io 
case a 1JOrewtll fails, the loan should be written off after a certificate is 
issued' by the concerned technical agency . 

. 1·. t 4 In oara 3.70 Of the Report the Committee had observed tbat 
the target for allotment of house-sites daring .the Sixth Plan period 
(1980-85) was 50()0. The number of house-sites allotted during 1980·81 
and 1981-82 was 335 and 1000 respectively. In 1982-83, the target was 
1000 house-sites. As there were 7000 siteless people who bad to be 
covered at the rate of 1000 families per year, the Committee had expres-
sed lUlhappiness that the work of allotment of house-sites bad taken a 
long time. They had therefore recoml~llded tbat the work of allotment 
of house-sites should be completed within a period of six months. 

1.15 In their reply dated the 1st August, 1983 the Ministry of 
Home Affairs have stated tbat every effort is bdagmade to complete 
tbe allotment in the shortest possible time. -

1.16 '1be C~lblittee do DOt 'accept the reply of GovemmeDt which 
is:e1l8Sift.The'Cblmittee expect theUllioD Territory AdmiDistratioD to 
iadieMe. thRe'lHNImJ progta1lillle for com..,letioD of the work of allotmeut 
of bouse sites. 

1.17 10 para 3.71 of the ReporPbe Committee had· observed that 
mos.t of the beneficiaries under the scheme for allotment of house·sites 
to landless workers were unable· to construct house huts at their own 
coat ·auhey;\IrerC.expected' to spend' ~s. 750 from their own resources 
apa.rt from the snbSidyof Ri. 750'paid to them. As such, the· Commit-
tee~llad·rcoammende'd tlJat.governmeo.tshouJd 'construct the bouses on 



the sites allotted tQ landless labourers and the amount to be spent by 
the allottees should be given as loan repayable in convenient instalments 
and at concessional rate of interest. 

1.18 In their reply dated lst August. 1983 the Mitlistry of Home 
Affairs have stated that the Pondicberrey Housing Board have come for· 
ward to undertake tbe construction work in some villages on tbe sites 
allotted to landless labourers. Tbey would under-take such works only 
in villages wbere they can have a compact block for construction. 

1.19 The Committ~ are uaable to accept the reply of tbe Coyero~ 
meat "herem the respoasibility is being shifted 00 the PooclicberrJ I Jous-
iog Board. The Committee reiterate their earlier reeOldmeodatioa that 
Government shoold undertake constructioo of hooses 00 the sita allotted 
to the ludJess labourers.. After reduciog the subsidy amouDt of Rs. 750 
the balaoce of the eost of coostroctioo should be met by giving loao 
repayable in conTCDieot instalments and at a cooceasioaal rate or Ioterest. 

1.20 In para 3.72 of the Report tbe Committee had observed tbat 
out of 1164 houses constructed so far by the Housing Board under 
various categories only 51 Scheduled Caste persons bad come forward 
to avail of the concession regarding allotment of a house against tbe 
reserved quota of 116 houses. The Committee felt that the HOUSlDg 
Board should go into the precise reasons wby the Scheduled Caste 
families were not able to avail of their reserved quota of houses. 

1.21 In their reply dated 1st August, 1983. the Ministry of Home 
Affairs have stated that the oost factor may be the maio reason for non-
availing of the quota by the Schednled Caste families. 

1.ll The Committee do not accept Cbe reply of Gofernmeat oel 
reiterate their recolDIIIeDdafion tbat the HouiDg Bollrd should 10 into the 
precise reaSODS as to why Scheduled CaMe ramiUe. .e DOt aWe to an. 
of the (acDity of gettfng houses against the reIeTVed qnota. 

1.23 In para 3.73 of .the Report the Committee bad noted that 
duriog t9n-gO, f4? houses were c~nstruC'tl!d at SoIai Nagar out of 
which only 8 houses were anotted to Scheduled Castes/Scheduled Tribes. 
The Committee had recommended that if adequate number of appli-
cations were' not received (or allotment of houles against the reserved 
.uot. tbe last dated fiMd for r~ipt f1l application. tIIoDJd be utend,. 
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in tbe cast of SC;ST. applicants and the allotment sbould remain open 
till tbe reserved quota was filled up. 

1.24 In tbeir reply dated lst August. 1983, the Ministry of Home 
Affairs have stated tbat tbe recommendation of tbe Committee is noted 
for future guidance. 

125 The Committee are unable to accept the reply of Gol8rnment 
whicb Is vague. Tbe Committee reiterate their earlier recommendation 
that if adequate number of appUcatious are Dot received for aUetment of 
bouses against the rese"ecI quota, the last date fixed for receipt of appli-
cations sbould be extended in tbe case of Scbeduled Caste/Scheduled 
Tribe applicants and allotment should remain open till the rese"eci quota 
is filled up. 

126 In para 3.74 of the Report the C-mmittee had observed tbat 
although the Scheduled Caste population in Pondicherryas per 1981 
census was 16 per cent, the res'.!rvation fort hem in houses constructed by 
Pondicherry Housing Board was only 10 per cent. The Committee had 
recommended that in the allotment of houses. the reserved quota for 
Scheduled Caste/Scheduled Tribe should be 16 per cent of even more 
in accordance with the percentage of their population in the Union 
Territory. 

1.27 In their reply dated 1st August, 1983. the Ministry of Home 
Affairs have stated that the recommendation of the Committee is noted 
for future guidance. 

1.28 The Committee do not accept the reply of Go'ferDllleDt wbich 
does not clearly state wbether the reeommeodatioa bas been accept or 
not. As such, the Committee reiterate their earlier recommendation. 

1.29 In para 3.77 of the Report the Committee had noted that 
out of 333 villages in Pondicherry, 312 had been covered by all weather 
roads by the end of 1982-83 and the remaining 21 villages were expected 
to be covered by the end of 1984-85. The Committee had recommended 
that utmost priority should be giveD for the construction of rural roads 
so that all the villages including Harijan Ballies were weJl connected by 
the end of the current Plan period. 



6 

1.30 In their reply dated . 1st August. 1983~ the- Ministry of Home I 
Affairs have stated that while providin~ link roads to th~ villages 
harijan habitations in the villages will also be benefitted. 

1.31 The .ColllPlitt~e do not accept the repJ,yof. Go ....... Uhat.\ 
while providing link roads to tbe villages, Harijan habitatioDl·. i~the, 
villages will also be benefitted. The Committee reiterate their recom-
mendation that utmost priority sbould be given fIJf the cOQ.itru,tiOD of 
r ...... n_ so that all the viIlag~s including Iladj~ Basties ar~ well 
ca_ec:ted-by roads by the end of current plan period. 

1.32 In-para 3.120·of·the Report the Committee had ,noted that 
uptiJ now new sub-heads in tbi! budget for tbe Special Component 
Pianoullaysbad Dot been opened and the matter was still being pursued 
with the Accountant General, Tamil Nadu, Madras. The Committee 
had observed that new sub·heads should have been opened in tbe bud-
gc;tJor 1983-84 ~o indi~te allocation and expenditure ·on schemes- in-
chlc1ed in the Special. Componeot. PlaD. 

t .33 In their, reply dated 1st AUgllst. 198-3 tlte:, MiDisU'y of Home . 
Affairs have IlUi(ed that new ,sub-bead, for the,Speeiai Component PJao " 
have not been open,ed so far, as the. list of major, heads are, fina)iset1,.;, 

only' by the Comptrllilcr.and Auditor GeaeratoOndia. 

1.34 The Committee are not satisfied with the Government's reply. 
The matter should be taken up with the Comptroller. and Audito.r Gellera) 
of~lacHa· so that the list of major beads is finalised without further delay. 

1.35 In para 4.36 of the R~ort the Committee had observed that 
voluntary organisations could playa vital role in improving the social, 
educaUQul. and.eQYiron~l.· .conditjoQ8-(tf,Sobedu1ed ·Castes. The 
CQJJJtnit.te~.h$d. recQ.ftlJll~<: that" dodicated,' vekmla:ry, organisations 
should 'bej~utllM4:kl wOlltk am0P8 th1t..seDeduled<Oastes-·antioooeasary 
gant-in-aid provided to them. 

1.36 Tn their reply ~te~tJ at A UI,!st, .1983:. tl¥;l.Mi.~~ of HQJne ' 
Affairs have stated .. t~t. gr~n.Hn-a.id( t(L VaJlllltWY, or,'I\~~n.' 
engaged in soCial $Crvicc; wen~ rel~ by",:th,;<8oc.ial,Welf.r~D.e.Mf;tment 
and Bloete De:veIQpq1e,qt OOlc~ .. The pt;~P'?s~~tOJ'_s.egraD'-iR!-.aid to.' 
tbe Voluntary 9r&IWi4afjQn".c;..(\';i:og.~qtj1lCJY;fQt4bt~$c:bod.d; Casw' 
Welfare was oot ;greed to by tbe PlanM1CoJPtl'liMioaw, 
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1.37 The,Committeewou1(like ta .... atteatiQll to PJra.6;98,0£ ... 
the Annual Report oftbe Ministry,o[SociaI Welfare lor tbe,year. 1981-83, 
which is reproduced below :-

"UDder the general grant-in-aid programme of Central Social Wei. 
fare Board, institutions working exclusively for tbe benefit of Scbed11led 
Castes and, Scheduled" Tdhes were excluded froot ,the par.~iew.ofl the 
Bodrd tiD Maub. 1976 from· wbu it was decided: by the Executive Coot-, 
mittee of the Board to sanction grants to such.jnstitutioDa 88 well." 

There is thus no bar to releasing graut-io-aid to the -voluntary orga-
nisation serving exclusively. for the Sclleduled Castesand·Scbed.led 
Tribes. The Committee therefore desire tha.t the matter may oo.taken 
up .with thePlauning CommisdtlD uJ grant,-iD-aid, provided to sllch 
veJuotary DrgQllisatjous. 

1.38' The Committee had observed iIi para 4.40 of the Report 
that out of 67 cases registered under the Protection of Civil Rights Act 
dOring the period 1979 to 1981 there were convictions only in 8 cases 
and' acquittals in 34 cases. The Committee had stressed that all cases 
registered under this Act should be investigated properly and' guilty 
persons brought to book. 

1.39 In their reply dated 1st August, 1983 the Ministry of Home 
Affairs have stated that all the cases were investigated promptly and 
properly by CID with the. special cell for PCR started during the year 
1982. However, sometimes witnesses and complainants turned hostile 
and did not cooperate with the Investigating otficer. 

1.40 As the reply of the Government does not indicate the number 
of cases which resulted in acquittal due to the complaiBants or witnesses 
turning hostile or the nomber of cases which were not pursued following 
compromise between the parties. tbe Committee are unable to accept a 
generalised reply that "In most of the PCR cases the complainants 
themselves tunaed hostile" or that "sometimes witnesses 
and complainants turn hostile and don't cooperate with 
the Investigating Officer." The Committee would like to have a break up 
of tbe 34 cases under reference which resulted in acquittal and the 
grounds for acquittal. The date on whicb each case was registered. the 
date on which cballaned and the date of acquittal sboIIld also be iDdi-
ated. 
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1.41 In paras 5.20 and 5.21 of the Report the Committee had 
Doted that there was shortfall in the representation of Schec;luled Castes 
and Scheduled Tribes iD the services of the Union Territory in all the 
groups. The Committee had recommended that in order to reduce 
shortfalls there should be a special recniitmc01 for Scheduled Castel 
Scheduled Tribe candidates in Group 'CO and 'D' posts. 

, 
1.42 In their reply dated 1st August, 1983, the Ministry of Home 

Affairs have stated that the General Administration Department was of 
tbe view that special'recruitment was not necessary in respect of the 
categories coming under the purview of the Department. 

1.43 The Committee are DOt satisfied with the reply of the GOl'erD-
meat, It was poioted out In para 5.9 of the 31st Report that as on 
1.1.1982, in Group 'C' posts the shortfall was to the extent of 947 in the 
case of Scheduled Castes and 624 in the case of Scheduled Tribes. In Group 
'D' posts (excluding scavangers), tbe shortfall was to the extent of 92 ia 
the case of Scheduled Castes and 236 in the case of Scbeduled Tribes. The 
Committee are of the view that beal'Y backlog can be reduced if special 
recruitment is made for the nrious cateaories of posts in wbicb tbere are 
sbortf'aDs. The Committee therefore reiterate tbejr earlier reeommeodatioo. 



CHAPTERn 

ltECOMMENDATIONS/OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recommendatio. (S1. No.1, Para No. 1.11) 

The Committee note that according to 1981 Census tb. Scbeduled 
Caste population in Pondicherry comprises 16 per cent of tbe total 
population of the Union Territory and there are no Scheduled Tribes 
in Pondicherry. The Committee further note that in February, 1980 
the Welfare Department in Pondicherry has been split up into two 
Departments, namely. Department of Social Welfare and the Depart-
ment for the Welfare of Scheduled Castes. Government feels that the 
new Department for the Welfare of Scheduled Castes needs to be 
strengthened by posting more staff for improving the monitoring system. 
In addition. the new Department is expected to serve as a focal point 
for looking into the grievance of Scheduled Castes and also for the 
effective implementation of various programmes for the Welfare of 
Scheduled Castes population in the Union Territory. The Committee 
recommend tbat additional staff may be posted in the Department fot 
the Welfare of Schedmed Castes without any delay and without linking 
it with .the Special Central Assistance. The Committee further recom-
mend that the proposal for creating a separate Department for the 
Welfare of Scheduled Castes may be commended to the other Union 
Territories and States. 

Reply of GO"fernmeat 

Suitable steps have been initiated for strengthening the Department 
by utilising the plan provisions. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV dated 
lst August, 1983) 

RecOIIIIIIeIIdation (51. No.2, Para No. 2.t7) 

The Committee feel unhappy that the provision made in the Special 
Component Plu for Scheduled Castes in the UnioD. Territory of Pondj.. 
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cherry in various sectors was not fully utilised in 1980~81 and 1981-82. 
During 1980~81 against the: total revised· allocation of Rs. 168 45 lakhs 
the actual expenditure was Rs. 14~.B8 hlkhs and in ]981-82 against the 
total allocation of Rs. 229.14 Iakbs'tbe actual expenditure was only 
Rs. 200.5& Jakhs. ,'the Committee "ecomJDcnded' Viattbe nods a1l0-
eated for tbe welfare ,of ,Scbeduled.CastessboaJd , be:properly and fully 
utilised in all sectors. It should also be ensured that the plan outlay is 
spent within the plan:~od after ',streamlimngand 'coordinating the 
activities of various agencies responsible for the execution of schemes. 

The. petcCDtaac of, expenditlUe ,,incur,red ""ben compared wirh the 
Special Compoacnt Plan Outlay 41lripgl9So-Rl ··WIlS ,85.41%. During 
1981 ... .82 the pcn:on"ge 'Of. expenditure incurred was 8 7.54%. Tb.us OOID-

pared, to actual tJpenditure for .welfare ;of: Schedliled Castes' .for; 198 J-'81, 
tlunt~uretnnrred'duriog 1981-'82·W8$ found to be'stigbttY'bigber. 

The outlay earmarked for Scheduled Castes, uDder Special Compo-
nent Plan duripg1982-'S3 was Rs. 262.14 Jakhs. The actual expenditure 
incurred ~s on 31-):·1983 is 'Rs;'276.50 lakhs. Tbis works out to 
) 05.48% of the outlay earmarked 'for' Scheduled Castes. Thus the expendi-
ture under Special CoD;lponent 'Plan is on tbe increasing trend since 
PSo-"S1. 

(Mtniltr)"of.,He.tae Affairs O~M. ,No. 37~IS/II83ScaCDIV 
ICtate4:1Sl,Avguat.I983) 

ReeommeadatiOD (Sa. No. 5 Para No...l.2D) 

The Committee note that the Pondicherry Adm'instration is of the 
view that a separate SchedtsledC8ste"Development Corporation is essen-
tial,fortbe.UDrieP TerrQr.y,C.of doveioplDtllt-:of Scheduled- Oa'stcsiIWho 
~omprise 16 percent of the total population. 'Hewever, 'tbO',PlMIiIina 
Commission is of the view that the Union Territory beinB small in area 
ti!ecreatibn 'Oft'Corporation would oiily increase the overheads and it 
w.ifl'not,be .... ;able proposition. The Committee recommend that the 
Scheduled Caste,CotpoAtio.n ,fhau!d..bHet..upio .PoDdicb~rry. 

~".f~"""-pt 
"'Tbe?Jam1mgComnriSSiolJ'itas agreed' in-principle' Indtbe 'SChei:lnleti 

Caste Development Corporation is proposed to be set up during 1983-'84 
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for which Rs. 0.10 lakh has ~en 'Provided in the .Budget to initiate 
preliminary work. Steps have been taken to formulate a detailed pro-
posal for;obtaining"the approval df the Ministry of Home Affairs. 

{-Mintttry ()f"HODle Atfaits'0.M.No.375015/1/1l3 SCBCD IV dated 
1st Aujtust, 1983) 

The Committee llave been informed that the estimated area of sur-
plus fa'nd in the Union Territory was 1200 hectares out of which 407 
hectares had been taken possession of and 366 hectares distributed to 
1010 persons. Out oflhis, the land allotted to Scheduled Caste persons 
was 247 hectares (62 per cent) and the number of Scheduled Caste bene-
ficiaries was 736 (73 per cent). The Committee do not feel happy abeaut 
the progress made in taking possession of the surplus land available 
in Pondicherry. The Committee consider that the remaining surplus 
identifiedhmd should be taken possession of immediately and its distri-
bution among eligible Scheduled Caste persons should be ensured. 

Reply of Govel1ll&ellt • 
The main hurdle in taking possession and distributing the surplus 

laod avilable in Pondicherry is due to the fact that Jand owners continue 
to rue suits or app~ls in courts. As on date, there 'areas many as S4 
eases pending in variou) courts right lfrom local .courts· to supreme 
court. Th~ area looked in court cues is 568 Hectares. This Adminis-
tration is taking expeditious steps to take possession of the surplus 
I~Dd for distributing it amos! the eligibie~ers6ns as per rules. 

, (M'tlliStty of Home Aft'~rs O:M: No. 31~OlS/1/83 SCBCD IV dated 
1st August, 1983) 

"The Committee should be flP}X"ised ·as to JaoW much stuplUs laud 
has been taken possession of for distributing it amonst the 

lelijfbl.r Sd~uied· Caste" persOIlS;" . 
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ReeolDDleodatioD (51. No •• 7, Pata No. j.1~J 

The Committee regret to note that although the Pondicberrt Land 
R.eforms Act was passed in the year 1973, the work regarding updating 
of land records has not been completed so far. The representative of 
the Government of Pondicherry stated during evidence that the delay 
was due to the fact that large number of transfers and mutations had 
taken place and the resurvey of land was a massive task. The Com-
mittee are or the view that this plea hardly justifies the delay of almost 
10 years. The ComJ]littee have now been assured that this work will 
be comple\ed by tbe end of the Sixth Plan period, i.e. by March, 1985. 

Reply of Government 

This Administration is trying its best to adhere to the time schedule 
Indicated by tbe Committee. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCO IV dated 
lst August, 1983) 

RecommeDdation (SI. No.8, Para No. 3.16) 

The Cotftmittee would like to be informed of the latest position 
regarding the leglsialion contemplated by the Government of Pondi-
~herry for giving legal status to the patta pass books which are proposed 
to be issued to the owners of land in the Union Territory. The Com-
mittee need hardly stress that the issue of pattas should not be delayed 
on the plea that necessary legislation had not" been passed for giving 
legal right to the holder of such passbook. 

Reply of Government 

Necessary draft Bill for the issne of palta pass book has been pre-
pared. The Legislative Assembly has since been dissolved. Therefore 
it will take some time before it can be presented to ~be Legislative, 
Assembly, after elections are held. Patta Pass Book will be is&Ued when 
the Act is enforced. Meanwhile, steps are being taken to update the 
land records taking into account the various sub-divisioDS and change& 
which have occurred since the last settlement. 

(Ministry or Home Affairs O,M. No. 3750.511183 SeBCO IV dated 
1st AUlUst, 1983) 
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CommeDt'i of the Committee 

"The Committee would like the Government to consider the desira-
bility of issuing an ordinance for giving legal status to the 
patta pass books which are proposed to be issued." 

RecommendatioD (SI. No.9, Para No. 3.17) 

The Committee understand that there is no legislation applicable 
in the Union Territory of Pondicherry to restrict the transfer of land 
belonging to a scheduled Caste to a l'lon-Scheduled Caste. The Com-
mittee recommend that the Government should consider the desirability 
of having a suitable l~gislation in this regard as has been done in some 
other States. 

Reply of Government 

At present there are no laws prohibiting transfer of land belonging 
to Scheduled Castes to non-Scheduled Castes. The Revenue Depart-
ment has addressed other State Governments to obtain copies of enact-
ments on the subject for considering the desirability of framing a legis-
lation in this Union Territory. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV 
dated lst August, 1983) 

Recommendation (SI. No. 11, Para No. 3.45) 

At present identity Cards issued by the Department of Agriculture, 
Government of Pondicherry. to the Scheduled Caste beneficiaries con-
tain col!1mns for survey number of land cultivated, ownership/tenancy 
particulars, extent of land cultivated, source of irrigation, etc. The 
Committee feel that the identity cards which may be called "Vikas 
Patrika" or given a suita\)Je nomenclature, should be made compre-
hensive and printed in the form of a booklet. These may contain other 
details such as : 

(i) Family particulars. 

(ii) Level of Education. 

(iii) Description of house-lite and bouse. 
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(iv) Records o£~[ C9PY. and.~~ and exclusion (J{hata, 
Plot, Particulars of land and extent of land). 

(v) livestpck (De~ription of cattle. gO~QI, sb,epa~ \)i.rds, etc. 
8n4 number). . '" 

(vi) Movable properties (worth above RI. 50), 

(vii) Annual' income and soun::e of income: 

(riU-) Bank Loans. 

(ix) Loans from Co-Operative Societies., 

(x) Loans from other sources. 

(xi) Assistance (rom Government (Agricultural operations). 

(xii) Assistance from Government (other schemes). 

(xiii) Miscellaneous (sucb as special events, marriage. cyclone, 
drougkt, etc.) 

Item N~s. (viii) to (XU) $hould includ4 p!\~ie.s.qf ~edjf..; debt 
and bal,nce. 

f . • • 

In cases where assistance is provided by the Government the patti .. 
~~rs ~ be e~tendaad allthent~ed by ~ di~~~~" 

Reply of GOfermneDt 

The c.aJumns suggested in the recommendation hue been included 
i~ tbe l'COJ'08Cci family identity card for the Se1fedulcd'Caste families. 

(~ ot. HQIQ' ,...its Q.M. No •. 31bO"U/l1,s) ICBCD tv 
Gatf:d bt Aug~.1983)., 

1'he ~ommittee recommend tbat the "Vlkas P8trtU~' ~I4 ~. 
introduced in an tbe States and Union Territories. The Committee are 
of the view that this would go a loog way in preper~~of assi-
stance given to the beneficiarie., to find O?\ w~t fu:rfP~1 ,as'i~~ancC' 
is required and to know the impact of the various scbemet on the 
economic denJopmcnt of* ... ailUr ... 
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Rew.y of Gove~me~t 

'the ~~rtntent for the W.elfare of S~lt,edul~d C~.s1es h~ i~jti,!lted 
actiODfor the issue of family id~ntity card to aU the Scheduled Caste 
familier.iD tile, Unioll. Ter-ritory of Pondicherry so ~ t~ avail vario'~s , ~ ,: . . , 

benefits extended to them by the various Departments of t~is 

Administration. 

(Ministry of Home Affairs O.M. No. 315015/1/83 SCBCD IV 
da~~,l$lAI,l~!IS,ta 19~3). 

"J\ cop~ or the communication sent to the MiDist~ oi Rural 
Development in this regard may be furnished. to the Committee. 
The CQIWDittee should al~o be al'prised of the instructions 
issued by the Ministry of Rural Development to State Govern-
ments/Union Territory Adm.i.nistration •. It 

~e~.tiq,Q. (~. No. 14, ".IJI ri~. 3.,q) 

T~eCommittee note tkat the Scheduled Cas. aBotte~ oflaJJ.4 ~ 
given an initial grant of Rs. 250/- per acre for commencement of 
asr~qpltural operations. Besides this grant, the Agriculture DcpartJnen\ 
al~9 qistributes imp~~ved seeds, manure, pesticides, etc. at 75 per Cf:nt 
sQ1}s,i4y. The Committee recommend that a sample survey should be 
1I\",,~~.~fip~ (;lUt th~ average expenditure requiFcd to beineurred by an 
allottee for the initial development of the land and tbereafter the question 
of suitable enhancement in the present scale of grut of RI. 25D;:-per 
acre should be considered. 

Reply of Gommneat 

Such a survey bas a_4Y :bceq QQ~Q'q,qJ. 

(~iDistry of Home Aft'aira O.M. Na.,3:1SOlSHl8l SGBCD-iV'Mted 
- 1st August, 1983) 

un,? COJ,llp'littee ,should be aP-Fised of the result or·tlle· ...... yat 
an earty date. n 
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RecommeacJation (51. No. 1~, Para No.3."') 

The Committee a110 recommend that the allottees of land should 
be provided all the inputs through a single agency as far as possible 
and it should not be necessary' for them to approach different 
Departments. 

Reply of Govenunent 

Conscious efforts are being made to provide all inputs througb the 
District Rural Development Agency to the extcot possible under the 
existing guidelines of the Government of India. 

(Ministry of Home Affairs O.M. No. 375015;1/83 SCBCO IV 
dated lst August, 1983). 

Recommendation (SI. No. 16, Para No. 3.50) 

The Government of Pondicherry introduced a Scheme in the year 
1981-82 for setting up of agricultural implements hiring centres by the 
unemployed SchedulCd Caste youth.-It was envisaged that 53 such 
centres. each with an investment of Rs. 6,000/- would be set up. 
Under this scheme, the extent of subsidy is 75 per cent and the balance 
is to be funded by the banks. During evidence the Committee were 
informed that this scheme becam~ operational in 1982-83 only. The 
Committee have later been informed that the Hiring Centres are yet to 
be opened. Howover 53 beneficiaries were selected and have been 
trained in the handling of implements. The Committee would like to 
be informed of the progress made in this regard. 

Reply of GOl'erament 

The implements have been purchased and are in the process of 
being supplied to the beneficiaries for starting the centres. 

(Miitistry of Home Affairs O.M. No_ 375015/1/83 SeBCO IV 
dated lst August, 1983). 

CODUBeDts of the Committee 

The CoInmitteewould like to know as to why there has been 80 

much delay In the opening of these Centres in. view of the fact that 
the scheme was introduced as rar ba"''' as \981-82. 
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The COn1n1ittee would also like to know as to when the implen1ents 
were actually distributed to the beneficiaries for starting the Centres. 

Reeommendation (SI. No. 18, Para No. 3.52) 

The COlllmittee note that Pondicherry Administration has created 
a Department of Rural Development and the Project Dir~tor of Dis--
trict Rural Development Agency who has been redesignated as Director 
of Rural Development facilitates the sanction of loans to the benefi. 
ciaries by the banks. 

Reply of Go,.ernment 

Not applicable. 

(Ministry of Home Affairs O.M. No. 37501511/83 SCBCD IV 
dated 1st August, 1983). 

Recommendation (51. No. 26, Para No. 3.92) 

The COn1mittee regret to point out that durin, 1981-82 S1Sche--
duled Caste farmers who were members of Farmers Cooperative So--
cieties were given 50 per cent reimbursement in the hire charges of 
tractors hired from the Cooperatives for agricultural operations. The 
expenditure 'Was met from the fUbds earmarked for Special Component 
Plan. the scheme is proposed to be continued during 1982-83. As 
there are only 2269 Soheduled Caste cultivators in Pondicherry as pet 
1981 Census, the Committee recolllmend that this scheme should be 
implemented on a permanent basis So that all the Scheduled Caste 
farmers owning land are benefited and they GaD aet the facility of 
mechanised agriculture in their fields. 

Reply of Qovedb8tDt 

the scheme of providing 50% reimbursement in tht hire cbarges 
iDcurred by the Scheduled Caste members of I='armers Service Societies 
for hiring of tractors will be continued upto the end of Sixth Five Yeat 
Plan period 1980-85 and steps will be taken to continue the scheme 
thereafter on a permanellt basis if felt necessary. Even during ]982-83. 
a sum of. Rs: 'M)()oI- WaS reimbursed as 50% hire charges collected 
from 167 Scheduled Caste members for hiring of tractors. 

(Ministry of Home Affairs O.M. No. 31S01S!I/83SCDCD IV 
dated 1st A~~stJ 1883). 
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Comments of the "Committee 

"The Committee would like to know as to how many Scheduled 
Castepefsohs haa aCtba1JY appl~:~ tellDtJtlrs-ement of hire 
charges of tractors during 1982-83." 

RecomDK!ll4lation(SI. No. 27," Para No. 3.'93) 

The Committee also recommcmii tliat tb"e'!lJribsidY'ih 'die nire 'Cbargeis 
of tractors should be made available to all the eligible SCheduled Caste 
cultivators and even to tbese "Who ate not members of the Farmers' 
Cooperatives. 

Reply or GOvenDlleat 

The recommendation is noted for future guidance. 

(Ministry of Home Affairs O:M.No. 37S015flf83 seBCO IV 
dated lst August, 1983). 

"llecomm_ation (81. No. 28, Para No. 3.94) 

The Committee note that there are 5 lan:dless labourers Coopel'a\we 
Societies which undertake cultivation of Government waste land taketl 
on lease and thereby provide regular work to" the memb8rs. Two or 
these five societies are dorment and the remaining three are "runCtionirlg 
in Yanam Region. It has been stated that these sOcieties "bave" not "i!s-
tablished a sound footing as they do not have sufficient lands of" tlien 
own or on lease for carrying out their tride. As majority 'of ''t1ie Sclie-
duled Castes in the Union Territory are agricultural hlb6urers the Com-
mittee feel that these cooperative societies should be strengthened so 
that the landless labourers can earn their livelihood on a regular 
basis. Government should alSo" ri!ila~r necessary ilsltiM4ne~ fOr ; reClaim-
ing- waste land giVen 00: leaseso~as" to "make it'ti!ltivtble. Necessary 
inputs like manure" and imprOVed Y ~tls "ShoUld " .. lMo i'be"' provided at 
subsidised rates so 'as to' "increase the Yield. The . CObuiiitfee·"teel ' that 
as the wast~ land "availab1e inPotidicfiei1'1jf6ri ti6itfl(JI~ (fIl "!eiIIc" to 
Landless' L8.l:JOurers· Ctio~hlti~e StiCl~~ "18 quitetJJmited, "tht'Union 
Territory AdministratIon' Ilhould "' pt(Mtle" " ~rftes "'for .~~ up ~BtttJl 
sCilIe 'iildostties !fbr lb~lkndJesi latmdlers. . Tllesc-, "IdIeibes .lreUId,bean 
adctifi\.e toithe :~lff+lttton programmes of the societies so as to make 
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them viable units. If necessary,. the question of converting these co ope-
t~tivc societies into multi-purpose cooperatives should also be considered . 
. T~ Committee feel that merely by cultivating the waste land the econo-
mic standard of these people will never improve and therefore, various 
SCheqa6S in t~ .agriculturj:: llnd allied sectors should be taken up by these 
cooperatives. 

Reply of Government 

The question of converting the landless labourers cooperative so-
cieties into multi-purpose societies has been taken note of. In addition 
to above various schemes in the Agriculture and allied sectors will be 
'studkd in consulation with Khadi & Village Industries Board, District 
Rural Development A~ency and Animal Husbandry Department in 
order to improve the living conditions of the landless labourers. Neces-
sary steps will be take~ to implement $e ~hem,e ;lccording to the deci-

sion taken. 

(Ministry Qf Home Affairs 9.M. No. 3750 I SII{83 SeBCo. IV pated 
lst AUSUSt. 1983) 

CommeIIts of the Committee 

"The Committee would .like .to.~ iofoTlDed of the latest position 
regarding conversion of landless labourers cooperative societies 
into Multipurpose Cooperative Societies." 

R.ecommeaclatioD (SI. No. 29, Para No. 3.95) 

The Committee note that uDder the sch~me 9f.puR}hase and distri-
bution of cl,cle-rickshaws to weater sections 50 per cent of the cost 
of the ricksbaw subject to a maximum of Rs.-· 8001- per vehicle 
is granted by way of subsidy. During r982~83 out of 1.250 cycle 
rickshaws to be purcbased oaly 250 are earmarked for distribution 
among the Scheduled Castes and the expenditure on Schedulod Caste 
beneficiaries is included in tho Special .' Component Plan. The Com-
mittee desire 1Itat the impact of \'bis scheme should be studied and in 
Case ilk .. helped to raise the cconom ~staDdard of the Scheduled Caste 
people then more funds .. hou14 be allocated for this scheme to usi,t a 
larger Dumber of Scheduled Castes 1:lDder ,the Special Compoaent·PJan. 



Reply of Gonrameat . 
Under the Cooperative Development Programme 1983.84, a sum 

of Rs. 7.00 lakhs has been provided for purchase and distribution of 
87S cycle rickshaws. The entire funds wi1l be utilised for the weakest 
IleCtions of the community to raise their economic standard under which 
more importance will be given to Scheduled Caste people. 

(Ministry of Home Affairs O.M. No. 37501511/83 SCBCD IV dated 
1st August, 1983) 

Comments 0( the Committee 

"The Committee would like to be apprised of the impact of this 
scheme on the economic standard of Scheduled Castes in 
Pondicherry. " 

ReeollllllendJitioD (sa. No. 3l, Pan No. 3.114) 

The Committee have been informed that the Pondicherry Industrial 
Prorn;)tioa, D:velo?m!f1t and Inv.!:stmmt Corpbration (PIPDIC) bas 
been set up by the Government. Its main functions are to provide 
financial assistance by way of term loans for setting up new industries 
or for modernisation/expansion of existing industries. 

Reply 0( GO'YeJ1dleDt 

Not applicable. 

(Ministry or Home Affairs O.M. No. 375015/1/83 SCBCO IV dated 
ht August 1~83) 

Reco_datfoa (SI. No. 33, Para No. 115) 

Although 1 shed, out of 76 sheds constructed in the Mctupalayam 
Industrial Estate have been-earmarked for Scheduled Caste entrepreneurs 
and rent subsidy by PIPDIC is available to them, . only 3 aheds have 
been anotted to tbe Scheduled. Castes so far. The Committee are led 
to tbe conclUlA tbat PIPD1C bas not been looking after the interest 
of Scheduled Castes to the desired otent. They reccnnmend that car·' 
1JCIt etrortllboutd be made to elllure tkat all the .heds reserved for sche-
duled Casta are actually allotted to them and if necessary the condi-
tioas (or .Uotmeat should be rlfal5Cd. 



21 

Reply·of Government 

In order to allot the remaining four sheds reserved for Scheduled 
Caste entrepreneurs, the Corporation has taken all possible earnest 
efforts to ensure that the reserved sheds are availed of by the Scheduled 
Caste entrepreneurs. Despite of all these efforts adequate number of 
Scheduled Caste entrepreneurs have not so far come forward to avail of 
the sheds. So PIPDIC has issued advertisements on the availability of 
sheds in the leading dailies, being published from Pondicherry, Trichy, 
Cuddalore, Vijayawada, Madurai & Calicut. Also the Department for 
the Welfare of Scheduled Castes, Pondicherry, and other offices such as 
Director of Industries, District Industries Centre have also been reques-
ted to give wide publicity on the availability of sheds, so as to ensure 
that these sheds are allot ted to suitable Scheduled Caste entrepreneurs. 
The conditions of allotment are not standing in the way of the Schedu-
led Caste entrepreneurs availing of the sheds, as there has been no de-
mand so far for relaxation of the conditions of allotment. However, 
if the situation demands, relaxation will be considered on merits. 

(Ministry of Home Affairs O. M. No. 375015/1/83 SCBCD IV 
dated lst August, 1983) 

Recommendation (SI. No. 34, Para No. 3.116) 

An Entrepreneurs' Development Programme (Training) of one 
month's duration was conducted by PJPDIC in collaboration with In-
dustrial Development Bank of India and State Bank of India during 
April-May, 1982 for Scheduled Castes only. The Committee have been 
informed that out of 21 persons who were trained, 7 persons showed 
interest in starting their own industries and the rest preferred to take 
up paid jobs. The representative of the Govetnment of Pondicherry 
stated during evidence that the efforts made by the Government to 
attract trained Scheduled Caste Persons to get loans for starting new 
inJustries did not succeed. The Committee feel that a ,training pro-
gramme of one. month's duration could not have been adequate for any 
entrepreneur to enable him to start any new industry. The Committee feel 
that the training programme should be a for greater duration and there 
should be adequa~e publicity about such training propammes. They are 
of the view that jf the Scheduled Caste persons are given adequate train-
ing and the requisite financial assistance. there is no reason why they 



should not come forward to start new ipdustries. The Committee re-
commend that PIPDIC should be geared to the task of rendering ncccs-
~ry assistance to the Scheduled Caste entrepreneurs for setting up small ' 
industrial units. 

Reply of GoverDlDelit 

The recommendation of tbe Committee that the periOd or training 
programme should be for a greater duration than one month is 
noted. 

Already a Special Scheme has been evolved for the benefit of Sche-
duled Caste entrepreneurs, providing loan at concessional rate of interest 
10 order t.) attract Scheduled Caste entrepreneurs to set up industries. 
Even ,sheds have been reser .. ed for tbem in the industrial estate. Thus 
all possible assistan<:e is being rendered to them to set up industries. 

(MiDistry of Home Affairs O. M. No. 31SOISfl/f'3 SCBCD IV 
dated 1st AugUJt; 1983) 

Commeats or the Committee 

"Precise information should be furnished to the Committee regar· 
ding incr~ase in the duration of the training programme." • 

Reeommeadatioo (SI. No. 35, Para No. 3.111) 

From 'the information furnished to th~ CommiVee regarding facili· 
ties availed of by Scheduled Caste persons to start Yillage and cottase 
indultries. it is eYident that nothing worthwhile has been done to encou-
rase them to start sUch induatrie&. Tbe Committee expect that special 
attention would be paid by tbe Government or Pondichcrry, Diltrict 
Rural Development Aaenc:y and tbe Pondicherry Khadi and ViHase 
Industrit:a Board to invot.e a greater number of 8cbcdldcd Cute 
perIODS ill takiDJ apibesc industries. 

. .. ". .. 
The recOllllDClldatioois dOted for fut\lreguidaace. 

1Mmistri' o(H~meAB.irs O.M .. No. °j1S015/i}gj SCBCD IV 
dated 1st A. ... st, 1 ~8J) 
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Reeommendation.(~I. No. 36, Para N •. 3.118) 

The Committee recommend that necessary steps should betaken to 
exploit the marine wealth of the sea near Pondicherry. As sUB8csted 
in the Report of Techno-economic survey conducted in 1978 the ques~ 
jon of setting up a fishing harbour for providing berthing facilities to 
vessels may be considered. 

Reply of GoverDDlent 

Steps have already been. taken and the project is awaiting c;learance 
of the Government of India. 

(Ministry of Home Affairs O. M. No. 375015/1/83 SeBCO IV 
dated 1st August, 1983) 

COIIIIDeIIts of the Committee 

"The Committee would like to know if the project has been cleared 
by the Central Government and, if not, the reason for dlday." 

ReeommeadatloD (SI. No. 39, P.r. No. oU3) 

The Committee note that according to 1981 CODSUS (Provisional 
Report) the percentage of literacy among the general population in 
Pondicherry is 55.85 per cent whereas the percentage ofliteracy among 
the Scheduled Caste is 32.36 per cent. Tbe Committee need hardly 
point out that educational development is the pivot around w.bichthe 
socio-economic progress of Scheduled Castes revolves and neceuary 
steps will have to be taken to encourage Scheduled Caste boy. and gi"l. 
to go to schools in larger number •. 

Reply of Gevenuneat 

Such steps have already been taken. They will be inteasifted. 
Further the Education Department of this Administration is implemen-
ting a scheme titled "Retention Scholarship" for the bcbe1k of Schedu-
ted CUte girl students in Govemmsnt Primary Schools. The Depart-
mmt for tbe Welfare of Scheduled Castes is also implcmentingschemes 
for the Welfare of Scheduled Caste students studying in scbools. Fur-
ther meat of tbe Primary/Middle schools arc located predominl.Dtly in 
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Scheduled Caste areas encouraging tbem to go to school in large 
numbers. 

(Ministry of Home Affairs O. M. No. 3750151 /83 SCBCD IV 
dated 1st August, 1983) 

RecommeDdatioD (SI No, 40 Para No. 4.24) 

As per data given in the Fourth All India Educational Survey. 
the proportion of enrolment of Scheduled ClUte students to the total 
enrolment in the year 1978 in the Union Territory was 15 per cent in 
the Primary stage but came down to 10.8 per cent at. the 
Middle stage and to 8.9 percent at Secondary stage of school 
education. The population of Scheduled Castes being about 
16 per cent of the total population of the Union Territory the above 
figure show that a larger percentage of Scheduled Caste students do not 
continue their studies at the Middle and the Secondary stage. This is , 
matter of concern to the Committee. 

The Committee have been informed that the drop-out rate of Sche· 
duled Castes in the Primary, Middle and Secondary stage is 27.4 per 
cent, 16.05 per cent and 57.8 per cent respectively. ODe of the reasons 
for the high level of drop-out at the' Secondary stage is the fact that a 
student has to cover a distance of 3 Kms., on an average betw~ his 
home and school. Although a number of hostels are attached to Higher 
Secondary Schools, such students are ~ot eligible toaet admission in 
these hostels because students residing at a distance of more than 5 Kms. 
only are entitled to ·get admission in a hostel. ' 

It is generally experienced that hostels provide a better environment 
to Scheduled Caste/Scheduled Tribe students for their educational de· 
velopment. The Committee therefore recommend that the distance 
criterian for admission of a Scheduled CasteiScheduled Tribe students 
iney hostel should be removed. Further, to check the drop-out of 
students. hostel facilities may be provided wherever not available so that 
no Scheduled Caste/Scheduled Tribe student is deprived ofedllC&tj,o~ . 
faci1itics due to ina&:quacy of hostels. 
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Beply of GoYerDlDellt 

It has been ensured that the distan.e criteriao'does not come in the 
way of studl!nts who genuinely require to be admitted in hostels. 

Adequate number of hostels are already available. 

(Ministry of Home Affairs O. M. No. 37501511/83 SCBCO IV 
dated 1st AUgUit. 1983) 

RecommeDdatioD (81. No. 42, Para No. 4.26) 

The Committee recommend that tbe Administration of the Union 
Territory should ensure that there is no delay in disbursement of ~ost 
Matric Scholarships to the Scheduled Caste students and these scholar-
ships are paid to them in time even if there is some delay in the receipt 
of funds from the Central Government1l.S Central assistance. 

Reply of Govermneat 

This Administration incurred an amount of Rs. 3.91lakhs towards 
payment of Post-MatricScholarship to Scheduled Caste students, out of 
which RI. 2.31 lakhs has been obtained from Government of India under 
Centrally Sponsored Scheme. In anticipation of the receipt of the amount 
from Government of India, the local Government has sanctioned funds 
of Rs. 2.30 lakhs and the amount paid to the candidates in the time. 
Later the Government of India sanctioned funds towards reimbursemcDt 
to this Union Territory, 

(Ministry of Home Affairs O.M. No. 375015/1/83 SeBCO IV 
dated 1st August, 1983) 

• ReeommeDdation (81. No. 45, Para No. 4.33) 

The Committee arc concerned to note that ~ out of 333 villages only 
:130 have been provided with protected drinking water supply so far. 
Although the uncovered villages are stated to be having dug wells and 
band pumps, the Committee feel that these remaining villascs should 
also be covered with water supply schemes so that potable water is avai-
lable to one and aU in the vi1lage. The Committee trust thllt Government 
will ensure that during the Sixth Plan period all the uncovered villagCl 
are provided with water suppJy schemes for providina clean c:lrinkinl 
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water. Also the policy of lacating bore and main water supply tank in 
the Scheduled Caste basti and feediug the' main village from there s.hould 
be implemented in aU new schemes being undertaken. 

ReplyofGOftrIUDeIIt 

Out of 333 villages in the Union Territory -of Pondicberry. 266 
vidages have been provided with protC(..'ted drinking water supply upto 
the end of 1982-'83. The remaining 67 villages will. be provided with 
water supply by the end of Sixth Plan. -

While providiJlg watcrsupply to various viIJages, harijan habitations 
will also be beaefited. 

The policyef locating bore and main water supply tank in the 
Scheduled Caste basties and feeding the main villages from .there is taken 
note of while undertaking the new schemes. 

(Ministry of Home Affairs O. M. No. 375015/1/83 SCBCD' IV 
dated lat Aqgust 1983) 



CHAPI'ER m 

RECOM\fEN'DAT(O~S/OBSBRVATIONS WHICH THE 
COMMITTEB DO NOT DESIRE TO PURSUE IN 

VIEW OF GOVER'iMBNT RBPLIE$ 

Recommendation (SI. No.3, Para No. 1.18) 

In the Sixth Fi\'e Year Plan, a total outlay of Rs 71.55 crores bas 
been provided for the Union Territory of Pondicherry. Out oftbis 
amount. the flow to Sp~cial Component Plan for the Scheduled Castes 
bs b!en plac!d at R~ .. ,1.78 crores i.e., about 10.6% for the total provi-
sion. The population of Scheduled C!tstes in the Union Territory of' 
Pondicherry was 15.46% according to 1971 census and is estimated to' 
be 15.99% according to 1981 census. The percentage outlay under the 
Sp~cia( Component Plan is thus considerably less than the percentage of 
S~heduled Caste population in the Union Territory. 

Reply of Govel1lmeat 

The total outlay agrel!d for Sixth Plan 1980-85 is Rs. 7154. SO lakhs 
out of which Rs. 1178.29 lakhs has been earmarked for Scheduled 
Castes. This works out to 16.47% which is higher th:m the propor-
tionate Scheduled Caste population of 15.99% 

(Ministry of Home Affairs O. M. No. 375015/183 SCBCO IV 
dated 1st August, 1983) 

Recommendation (SI. No.4, Para No. 2.19) 

The State Plan Outlays in the general sector include schemes in the 
non"<livisible sectors. such as power, irrigation, communications, etc. 
However, it is generally not possible to quantify precisely the benefits 
that flow from the non-divisible sectors to the Scheduled Castes and the 
Scheduled Tribes. At the same"'time it is noticed that the benefits from 
funds quantified under the Special Component Plan flow not only to the 
Scheduled Castes but also to other persons living in the areas of 
Scheduled Castes concentration where commoq facilities are providc:d.. 

) \, .. , ' 
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e.g. sch~ols. drinking water wells, stred. lighting, link roads, minor 
irrigation schemes, hospifals, health centres, etc. The Committee are 
therefore of the view that the proV:ision in the Special Component Plan 
of the Union TerritJry of Pondicherry needs to be enhan.:ed so that it is 
not less than the p::rcef!tage of th: Scheduled Caste population of the 
Union Territory. 

Reply or Government 

Provision of facilities and services in Scheduled Caste habitations 
has been adopted as an important strategy for developing them in our 
Territory. Drinking water, link roa,~s, street lights, sanitation, etc. are 
the facilities and services to be provided in Scheduled Caste habitations. 
Location of Social facilities such as schools, health centres, veterinary 
dispensaries, co-operatives, library. etc. can be made in Scheduled Caste' 
habitations. Government of Pondichery in G.O. Ms. No. 5/81-HEW 
(HW, dated 2·)-1-1981 issued necessary orders to all the Departments 
that in future aJl public facilities should normally be located in harijan 
colonies. 

The outhys earmarked for various schemes under different sectors 
are arrived at and Special Comllonent Plan is prepared on the basi! of 
cuiddinesmued by Ministry of Home Affairs from time to time and 
also k'eepiog in view the observations made by Mantling Commission 
and Ministry of Home Affairs in the earlier meetings. 

(Ministry of Home Affairs O. M. No. 375015/1/83 SCBCD IV 
dated 1st August, 1983). 

Retommtllttatto. (51. No. 37, Para No. 3.U9) 

The Committee Dote tbat Government of Pondicherry have schemes 
t. advance loans upto RI. 2 lakhs to Scheduled Castes at. I I .5 pef cent 
interest fOf !Jetting up industries. The Committee recommend that the 
loans advanced to Scheduled Caste'! ,should~. not carry t'he normal rate of 
interest of 11.5 per ccnt but such loans should be given at concessional 
rat~ of interest and the conditions for getting t'he loam should also be 
relaxed in the case of Scheduled Caste entrepreneurs. The Committee 
feel that loans upto Rs. 2 lakhs should not be confint'd to the industry 
sector alone and such loans should also be given to the Scheduled 
ea8t~ for pvrcJaasin~ a",ic\lltural ~Ild if .,ersons beloDFs to tl1~ 
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~~t~~ cpme, forwJlrd for the pp.rpose. The Committee $uggest, thilt this 
ml.ltter may' be considered and a scheme drawn up. 

Reply of Government 

Normally interest is charged @ 12.5%. In the case of Scheduled 
Ci\Ste ent~epreneurs the interest rate prescribed is It. 5%. The Depart-
IDcnt of Industries has however introduced a scheme from 1983-84 
onwards under which the interest burden on the Scheduled 
Caste entrepreneur is restricted to 5l % and the excess is subsidised by 
the Department. . 

TheCbarter of P<lndic:herry Industrial Promption, De~clopmollt 
and l,v,estm~nt CorpGration (PIPDIC) does not cODtemplate,ivi~8.lpanl 
fit!' purohas~ of land.. This activity can be takea up by tho Scbed~t4 
~ CoJporatioll proposed to be set up. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV dated 
lst AugUlt, "1983) 

Recommendation (SI. No. 43, Para ;·,0.4.27) 

During its vi!!it to the lawaharlal Institute of Post-Graduate Medi-
cal Education and Res~r~h (IPMER) in$eptember, 1982, the Study 
Group of the Committee was informed that there were in aU 224 books 
0.0 various medical subjects in the Boo.k Bank of that Institute. 
M;pre books could not be purcbased due to inadequacy of funds for th. 
purpose. The Committee feel that Jack of funds for the purchase of 
\>poks 0,0 medical iubjects which arC? undoubtedly costly, sb6uldnot 
in any way hamper the studies of Scheduled Caste/Tribe students. The 
Committee recommend that at least one set of importantt t~xt-books 
5boulfl be pro,vided to e.ach Scheduled Caste/Tribe student from the 
book B.ank. With regard to other books on medical subject, one set 
each for 3 students could be made available from the Book Bank. 

Reply of Government 

The Scheme of Book Bank for Scheduled Caste students Engineer-
in..g/MedicaJ College, is a Centrally Sponsored Scheme, and the Govern-
·mo'~t of India have prescribed the pattern of assistance to be followed 
~rider the Scheme. According to it. one set of text-books each can be 



30 

provided to 4 students. So, the recommendation contained in the report, 
could not be, put into practice by this Union Territory Administration. 
But funds to the tune of Rs. 40,000/- has been obtained from Govern-
ment of India during 1982-'83 and 20 sets of books have been provided 
to the Book Bank. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV dateci 
1st August, 1983) 

R.eco~mendation (51. No. 44. Para No. 4.28) 

The Committee have been informed that the Government of PORtH-
cherry introduced a scheme in the year 1981-'82 under whi.h financial 
assistance can be provided to the extent of Rs. 2.500/- for medical 
graduates and Rs. 1,500/- for law graduate for setting up their practice. 
The Committee are of the view that the scheme of financial assistance is 
colDtnendable but the financial assistance provided is hardly adequate. 
The Committee recommend that Government may consider the feasibi-
lity of giving a larger amount of loan at concessional rate of interest 
and payable in convenient instalments. 

Reply of Gmernment 

The Scheme is to help the poor Scheduled Caste graduales to set 
up practice and the amount of grant given is adequate. The amount. of 
assistance at present is as cent per cent grant. However. the recommen. 
datioD for giving interest-free loan will be considered after setting up of 
the Scheduled Caste Development Corporation in this territory. 

(Ministry of Home Affairs O.M. No. 375015{1/83 SCBCD IV dated 
1st August. 198'3) 

RecommendatloD (SI. No. SO. Para No.5 32) 

The Committee feel surprised that even the post of Sweepers there 
are only 241 Scheduled Caste employees against a total of 826 em-
ployees. The Committee recommend that the maUer may be enquired 
into 8& to whether non-Scheduled Caste persons who have been appoin-
ted as Sweepers are actually performing scavenging duties. 



Reply. of Government 

In Pondicherry Administration there are the posts of Sanitary 
Assistant and the Sanitary Helper. Some Departments have both the 
posts viz. Sanitary Assistant and the Sanitary Helper. Bat some De-
partments do not have the Post of Sanitary Helper. In such Depart-
Blents the work of Sweeping and scavenging are performed by the 
Sanitary Assistants. Many Departments are also employing part-time 
Sanitary Helpers for doing scavenging work. As much the cleaning of 
these toilets are done by the Sanitary Assistant/Sanitary Helpers belong-
ing to non-Scheduled Castes also. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCO IV dated 
lst August, 1983) 



CHt\PTER IV 

1l!!COMMENDATIONS/OBSERVATIONS IN RESPECT Of 
, ,. ~ 

WHICH REPLIES OF GOVERNMENT HAVE NOT !WaN 
ACCEI-TED BY CO~MIITEE AND WHICH 

REQUIRE RmTERATlON 

(RecommendatioD (SI. No._ 10. P..- ~_ 3.G) 

'Ibe Committ(!enote that in 1'978·79. the Apicuhutt Department 
tied ~ffied out a survey and had identified 2269 Scheduled Caste 
farmers in Pondicherry. Identity Cards had been issued to these identi-
fied farmers to enable them to get the various benefits in the 
Agriculture Sector. The Committ>!e further note that according 
to the t 981 Census figures there' were only 1748 cultivators in 
Pondicberry and the bulk of the Scheduled Castes numbering 27674 
had been classified as agricultural labourers. As such, the Committee 
stress that family-oriented schemes which can give direct benefit to 
the Scheduled Caste Agricultural labourers will have to be formulated 
and effectively impfemented. In view of the fact that availability of 
surplus land in Pondicherry is quite limited to Union Territory Adminis-
tration may not be able to allot land to all these agricultUral Labourers. 
There should, therefore, be greater emphasis on preparing schemes 
for setting up small scale and cottage industries so that these agricultural 
labourers can devote their spare time towards these small industries 
and thereby supplement their income. It is needless to say that unless 
new schemes which aim at raising the economic standard of these 
down-trodden people are expeditiously implemented the target of bring-
ing at least 50% of the families above the poverty-line by the end of 
the Sixth Plan period may not be achieved. The Committee need 
hardly stress that in the absence of proper identification of Scheduled 
Caste beneficiaries and implementation of specific schemes to suit their 
requirements there is every possib!Jity that tbe funds being spent by the 
Union Territory Administration may not bring about the desired 
results. 
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Reply of Government 

Steps have already been initiated for proper identification of all 
famities below the poverty line, including the Scheduled Caste families. 
Copscious eft'orts are being made to evolve better schemes for their eco-
nomic u liftment in the time schedule envisaged in the VI th Plan. 

{Ministry of Home Affairs O.M. No. 375015/1/83 SCBCP)V dated 
1st August, 1981j . , . 

COIIHIleDts of the Committee 

. (Please See Chapter I Para No. 1.4) 

RecommelldatioD (SI. No. 13, Pttta Nit. 3.47) 

The concept of poverty followed by the Government so far for 
mtaSuring people below the poverty line has been in termi of heuae-
hGWs with calorie intake b~low certain prescribed minimwn leYei. 
However, the Planning Commission has redefined tbepoverty line oaaed 
on per person requirement of calories and on the consumer expenditure. 
The Committee are in agrettlner.tt with the view of the Planning Com-
mission and feel that the poverty line should be based not only on the 
per person requirement of calories but it sliould a'so take into consider-
ation of the essential consumer expenditure incurred by a person. The 
Committee recommend that definite glidelines for fixing the criteribn of 
poycrty iUle should be issued for the guidance of the field staft'so as to 
enablp. them to property identify the people who fall below the poverty 
line. 

Reply of Government 

The guidelines are issued by the PIa :ning Commission and the 
Go'-terrtment of "lidia. Thi~ Union Tertitory Administratiori lJierely 
follows ttre~ide1ines. 

(Ministry of Home AWaits O.M. No. 37S0t5/l/S3 SCBCD IV dated 
.~st Au~ust~ 19'3~ 



Commen .. of the Committee . 
_ease see Chapter I Para No. 1.7) 

Recommelidation (SI. No. 17, Para No. 3.51) 

The Committee note tbat the flow of credit from the nationalised 
banks for agricultural activities has not been satisfactory. The main 
difficulties expressed by th~ banks relate to (i) poor repayment of past 
advatlcejl and (ii) constraints of their own resources The Committee 
feel that as regards the question of recovery of past advances the Union 
Terriory Administration must advise ways and means to provide neces-
Sll1)' help to the banking institutions to recover the loan. As regards 
the second reason that the banks have constraint of their own 
r~ources, the Commi"ttee are unable to acc:!pt this position. They feel 
that even with the existing resources it should be possible for the 
banks to meet the requirement of the agricultural sector so as to give 
fillip to the rural economy. The Committee need hardly st:-ess that 
the programm6S in agricultural sector are meant for generating 
econom"c a.:tivity anj im;>rvving tbe r~paying capacity of the loancc 
and as such it should be the responsibility of the banks to provide 
n~es;ary funds for the agricultural aector. 

Reply of G4Werameat 

The lead bank has been approached for making necessary provi-
sions for the agricultural sector by the Banking Illstituti(;)Qs. 

(Ministry of Hom~ Affairs O.M. No. 3750151/83 SCBCD IV dated 
ht August, 1983) 

FURTHER REPLY OF THE MINISTRY 

RecommeadatioD (Sl No. 17, Para 3.51) 

The Department of Banking/Ministry of Finance, has been request-
ed to take action in the matter urgently. 

(Ministry of Home Affairs O.M. No. IC-1601S/1/83-SCBCD IV 
dt. 27th AUjust, 198J) 

Commeat. of the Committee 

" (Pl~aR sec Chapter I Para No. 1.10) 
, .: 
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~tio .. lSI. No. 19. Para No. ~.S3) 

The Committee have been informed during evidence that the ap-
proximate cost of iBltafling a bore-well in Pondicherry is about 
Rs. 50,000/- out or which Rs. 25,000/- is given as sllbsidy. They feel 
that the cOst of borewell is somewhat on the high side and this Qlatter 
may be looked into with a view to reduce tbe total cost of constructioQ 
bf. bOttweU. The Committee feel that in cue a boreWoll faila, ~e 
Scheduled Caste cultivator would find it difficult to repay the loan of 
Rs. 25,000/- and the interest thereon. The Committee recommend that 
in such cases- loan sh .... ld be written oft'" after a oertificate is issued by 
the concerned technical apey. ' 

It is clarified that 'tubsidy is 75% i.e., Rs. 37,500/- out of 
Rs.SO,.006I-· TIle slIgestion to write-off apinst failure of bore· well 
is \)e;n& taken up with the Government of India for approva1~ 

(Ministry of H4>me AtTJirs O.M. No. 375015/1/83 SCBCD IV ~e4 
ht Appt, 1983) 

CoJll8leDts of tile ComIai~ 

(PI. Sec Chapter I Para No. 1.13) , 

RecGlalneDdatioD (81. No. 10, Para No. l~ 70) 

~ordinl to the data furnished to tbe Committee there were 
1 f,S52houseless or siteless families in 1975 in the Union Territory of 
Pondicherry and about 7,0004ooh families were added subsequently. 
The target for aflotment of house-sites duting, the sixth Plan period' 
(1980·85) is 5,000. The number of house-sites allotted during 198O-S1 
aJ;Ui 1981-82 was 335 and,looo respectively. In 1982·"83 also the target 
is for 1000 bouse-sites. The Committee have been informed during evi-
dence that t.here are now 7000 siteles~ people to be covered at the rate of 
1000 families per year. The Com~ittee tbu~ find that even jf the target 
of giving 1000 house-sites per year is adhered to. it will take J.Dother 7 
years to cover all such families. The Committee feel unhappy that, this 
Welt bas IMIt-eactytaken a 1088 tiiDe. Thi.s .aI, shows laet or iatcirest 
oatIM pat't of'.tht flkriea Tmito,ty Admi ....... · .. ~ .belter to 



the siteless workers. The Com!llittee recommend that the work of allot-
ment of house-sites should be completed 'within a period of six months. 

Reply of . Go,~nmeut 

Evcry eff'~rt i. being made to complete the allotment in the shortest 
possible time. . 

- (Ministry of Home Affairs O.M. No. 375015/1/83 SCuCO IV dated 
1st August .. 1983) 

Commeats of the Committee 
(Pl. See Chapter I Para No. 1.16) 

RecommeodatiCJII (51. No. 21, Para l'Io. 3.71) 

The C')mmittee bave been informed that most of the beneficiaries 
1lDder the scheme for allotment of bouse-sites to landless workers, were 
unablc to construct house/huts at their own cost. Hence .anew acbeme 
tiz. "Financial assistance to landless labourers to construct houses/huts" 
has beCD formulated by the Administration during the year 1982-83. 
Under tbis scheme, it is expected that 4000 landless labourers out of 
whome about 2000 will belong to Scheduled Caste families will be cover-
ed during the Sixth Plan. A sum of R~. 750/- will be granted as IUb-

sidy to each landless labourer for tbe coIl1ttruction of a house/hut. The 
Committe..! have also been informed that cost of construction of a hut 
is about Rs. I,SOO/-. Thus, in this scheme tbeallottee would have to 
raise about Rs. 750/ from his own resources fvr construction of the hut. 
The Committee feel apprehensive that the landlC$S labourerl. out of their 
she!r poveny. might not utilite the cash subsidy of Rs. 750/- for cons-
truction of hut and thus continue to remain without any shelter. The 
C~mmittee therefore recop!m~!ld that the scheme may be implemented 
as under:-

(i) The Government may undertake construction of houses on the 
sites a)Jotted,'to the landless labourers. After reducing the 
subsidy amount of Rs.7SOI-. th~ balance of the cO.t of cons~ 
truction ~ay be met by 'giving loan 'repayable in convenient 
instalments and at a coricess.ionid rate of interest. 

'(if) ThOle allottee. who arc uoable to take houses even on. loan 
. ..., the GoVCDJDeO' may helptac .nottcet ip pr~iD" ,~. 
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-' 'COl\strUetion materials. of the subsidy amount payable to them" 
so that they may with their own labour, construct huts on the 

• c sites allotted to them. 

Reply of Government 

(i) Under the scheme viz. "Grant of financial assistance to landless 
labourers to construct house/hut on the sites allotted by the Government 
free of cost", so far 489 families including harijans have fully availed 
the benefit of the grant of Rs. 750/- as subsidy and have constructed 
modest huts on their own initiative and with contribution of manual 
labour of their family members. Another 801 families' including bari~ 
jans have received the first instalment of Rs. 500,- on fulfilling the pre-
requisite conditions i.e., to raise walls' cn all fOLr sides upto height of 4' 
from the ground level as contemplated in the rules and engage them-
selves in bringing up their houses upto skeleton roof level, after 'procur-
ing necessary building materials listed out in tae scheme. They wili t.e 
granted the second instalment of subsidy shortly after fulfilment of the 
conditions. This scheme is working well as far as this Union Territory 
is concerned. 

As regards the suggestion of the Committee for undertaking the 
construction of houses by the Gc.;vernment it may be noted that the 
Pondicherry Housing Board have come forward to un~ertake the con-
struction work in some villages on the sites allotted to landless labourers 
si!lce all the aJlottees were willing to avail the benefits extended by them. 
They will undertake such works only in villages wh"re they can have a 
compact block for construction. But in most of tbe villages tbe allottccs 
do not come forward to avail such benefits and a few requests from 
them could not be accommodated by the Housing Board since the sites 
are not in a contiguous block and it is expens.ve and inconvenient for 
the Housing Board to execute the work. Efforts are being made to co-
ordinate tbe activities of the Housing Board and of the Government 
Departments to overcome such difficulties. 

(ii) As regards suggestion of tbe Committee to help thc allotte s 
in proCuring tbe construction materials out of tbe subsidy amount, it 
may be pointed out that the allotteesdo not ftnd any difficulty at present 
Ii proCuring the materials siDOe they use thematoriala whidl are locally 



A.Hable add are eectootllically 'pod. ~ .. 'thett is 'aD "oblem hi 
that rctpe.Ct. 

(Ministry or Home Attairs O.M. No. 3"SOl~ftlS3'SCBCbIV dated 
1st August. 1983) 

Commeats of the Committee 

(Pl. See Cbapter 1 •. Para No. 1.19) 

:Recoumse..htJoJi (~. No. 12 Para No. ~.1l) 

At presest 10 per cent of the houees constructed by the Pood_rry 
"ousine Soard have been . reserved for Scheduled Castes/ScheciuJed 
Tribes. 'tbe eo.nmittec have been informed that 01lt of 1164 boules 
eonatnlcted so fa{ by the Hallsins Board under various eatesor_ :iudl 
as Middle IO(lOIl1e Group, LoWer Income Group 8liG tlJl EconOJllioaUy 
Weaker Section. 116 houses were reserved b .. , only 51 ~Jcd Caste 
1lCJ"SODI had come forward to avail of the cOllcetlion ...prcS" aBotment 
ofa house ap~ the reserved quota. When asked duriq evidCllK'lC as 
~ wby the reservodquota was not availed of in NIl, the Committee wet" 
informed that people preferred low cost houses and tbose who were 
well to do, preferred to have their own arrangements for the construc-
tion of houses instead of houses ..:onstructed by a third agency. The 
Committee are unable to accept the plea of the Union Territory Admini-
stration that there were not sufficient Scheduled castes in Pondicnerry to 
take the houses against the reserved quota. However, tbe Committee 
feel that the Housing Board should go into the precise reasom why the 
Scheduled Caste families are Dot able to avail of their reserved quota or 
house.. A break-up of the hO·lleS in MIG, LI(J'and :SWS categories 
allotted to the Scheduled Castes may also'be furnished to 'the Committee. 

~ ~Ca9te famities are doUOd ... ·lIousHitet ., tile 
Department for the Welfare of'~ CMite& le Wid np ' •• 11' flIWID 

bouses. In such cases the eost involved will be much Jess when com-
,... 'le tbe 'COlIC 'fiI £WS,UG boasts allo.tW b.J tae P.ndicJaerry 
Ho.m,8earcI ~ will _We .... of iaiJd.. ~ .... aM........ 'JlIIe CGIt fact .. GaY tNdIe'", IUIOR fer ;noa-
,-i..,111 .. ',-,,, .. a ...... .c..· .'i'iR . ~_ ~ __ 
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allotted unier )lIG. UG" BWS ~teaariCl Bj thcBo.4 are as given 
below: • .. 

M.I.O. 
11 

L.lO. 
47 

lLW.s. 
1 

(Ministry or Rome Affairs O.M. No. 31~lS/t,., SCBCD IV dated 
ilt .Au,.. 1913) 

C6 ......... s of theC.,. .... 
(~1. See Chapter I, Para No. 1.22) 

ReeoDUDeadatioD (81. No. 23. Para.N~. 3.73) 
• 

The Committee also not. tbat during 1979-'80, 149 hoUleS ~. 
tonstructed at Solai Nagar out of which 22 Were in MtO. 13 
in LIG and 54 in EWS category. Out of these, only 8 housel 
were allotted to Scheduled Castesl Scheduled Tribes in the Lowet 
Income Group (LlG) and Economically.'Weaker Section (EWS) Group. 
The Committee fbef lIIihappy that but· Clf 149houcs. cons.tructed at 
Solai Nagar only 8 houses were aUotted to Scheduled Castes/Scheduled 
Tribes. The Comm~tteet'eccommend that if adequate number of app-
ticatipna are aot received for allotment or houses against the . teserved 
quota tbe last date fixed for receipt of applications should be extended 
in the case of Scheduled Castes/Scheduled Tribes applicants and the 
allotments should remain -open till the l1!iaaWcl(pJota is filled up. AdC" 
quatc publicity should be given ~ug_hadv,ertiseme~ts in the news-
papers regarding availability of houses against the reserved quota. 

Repl, of Govel'lUDellt 

ftc ,reoollllUDdat~ of the Committee is -notel fer tlStale 
etridt1nc:o-

(Niai&tq,oflJome Mairs O.M •. No. 375915/1783 SCBCD,., 4IICid 
1'1t Avast. HU) 

c..e. .. of ... COIIIIIl1ftee 
(Pl. SuChapter I. Para No. 1.25). 

, I 
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Rldi1d.eadadoli(Sf. No. ~, Para No, 3.74) 

The Committee feel unhappy that although the Scheduled Caste 
population in"Poooicherry as per,198lccnsus is 16 per cent, the reserva-
tion of houses fQr them is only 10 per cent in respect of.honses construc-
ted by the Pondicherry Housing Board. The Committee do not feel 
~onvlnced by th-e. etplaaation of the reprcsentativeof the Union' 
Territory "dminiStration given during evidence that 10 per cent reserva-
twn for Scheduled Castes was made prior to 1981 Census, In fact. even 
according to the 1971 census the Schedu.led Cast population in the 
Union Territory waS' 15.46 per cent. The Como;littee recommend that 
in the allotment of houses, the reserved quota for Scheduled Castesl 
Scheduled Tribes .should be 16 per cent or even more in accordance witn 
the percentage of their population in the Union Territory. The 

, Committee also r~mmend tbat the question of enhancing the reserved 
quota in the~lotment of houSes should be taken up with other States! 
Union Territories· 

Reply of GonmJDeDt 

The' recom~cndation of tbe Committee is Doted for future 
guidaDce. 

(M+nistry of Home Affairs O.M. No. 37501S{I/83SCOCD IV 
dated 1st August, 1983) 

CoDlDleats of the COIIIIIIittee 

(pI. See Chapter I, Para No. 1.2~) 

Reeommendation (SI. No, 25, Para No.3. 77) 

• 

The Committee note that out of 333 villages in Pondicherry, 312 
1Iav0PeQncoverd by all weather roads by the end of 1982-83 and the 
remaining 21 villases are expected to1>o covered by the end of 1984-85. 
The Committee need hardly emphasise that tbe road development in tbe 
Ueas where Scheduled Castes Jive will not only pt:Ovide necessary 
J8Pp9rt to~~.~nomic activity but will also lead to their social uplift-
menL The Committee therefore, recommend that utmost priority should 
be given for the construction of rural r,cads so that all the villages 
including Harija,n basties were wen .connectedby roads by the ead of the 
current Plan period'. 
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Reply of Go~t : ' . 
Out of 333 villages in the Union' Territory of~ondicherry 298 

\'illages have been covered by all weather roads by 'the end of 1982-83 
under the scheme 'Minimum Needs Programme'. 'The remaining 35 
villages are expected to be covered by the end of 1984-85. 

While providing Iinle'roads to the vntages, harijan habitations in the 
vilJages will also be benefited. 

(Ministry of Home Affairs O.M. No. 315015(1/83 SeBCO IV 
dated lst August, 1983) 

Comments or the ColllDlittee 

(PI. See Chapter I Para No. 1.31) 

Recommendation (SI. No. 38, Para No. 3.120) 

The Committee note that uptil now new sub-heads in the budget 
for the Special Component Plan autlays have not been opened and the 
matter is still being pursued with the Accountant General, Tamil Nadu, 
Madras. The Committee may be informed wbether new sub-heads 
bave been opened in the budget for 1983-84 to indicate allocation and 
expenditure on schemes included in the Special Component Pla,-

Reply of Govermneat 

Now sub·heads for the Special CompOnent Plan have not been 
opeil~d. 10 far, as the list of major heads are finalised ooly by the 
CemptroUer and Auditor General of India. . 

(Ministry of Home Affairs O.M. No. 375015/1/83 SeBCD IV 
dated 1st Aug~st, 1983) 

Comments of tile Committee 
(PI. See Chapter I Para No. J .34) 

Recommeadlitio. (SI. No ,46, Para No. 4.~) 
. . . . 

The Committee feel th8t voluntary orpnisatioDs can playa vu.t 
rele in improving the s~iaJ" educational' aDd environmental conditioDi 
of tbe Scheduled Castes in PondiCherry. The Commiltec therefore 
re~omm encl that dedicat~ tollJlltaI'J .orgaDisatioas~ould ~ eoco~aa~ 



to work among the Sce4IedaIei- castes ia the Union Territory an4 
DCGeSury gtant-iD-.id provide9 to thelD" Also, a close wlItch should be 
,kept on their runctf~ning so as to ensure tbat the money d~ried to 
tbem is gainfully sP'eqt for the ~lfare of Scheduled Castes and Wtaker 
Sections of the socil;ty. 

Repl, of GOYerIIIIleat 

Grant-in-aid to Voluntary OrganisatiOll eDPSed ill .ocia! aervic:e 
are reIeaJcd bftbeSocia! Walfare Department and Block Development 
pt1iee. The p~ to release grant-in-aid to the Voluntary Organisa-
tion serving exclusively for the Scbeduled Caste Welfare was not agreed 

, to by tbe Planning Cdlllltiitsion. 

(Ministry of Home Affairs O.M. No. 37SOIS/l/83 SCBCD IV 
dated lst August, 1983) 

CoauaeDb of tile COIIDittee 
(Pl. SecCbapter I Para No. 1.37) 

Rea ••• 1Iatiea (Sl. No. 47. Par. No. 4.40) 

~ Committee are surprised tbat out of 61 eases registered undeE 
the Protection ofCivi! Rights f\ct during the peried 1919 to 1981 there 
were convictions only in 8 cases and tbere were acquittals in:4 ca~s. 
The Committee need hardty stress that aft cases registered under this 
!tJ;t .hould be iov.eatipted properJy and witb the utmost expedition so 
dlat Me paitt)' penons c:an be brought to hook ~ they do not 10 scot 
frcc for want of evidcace due to ioordinate d.y. 

Re,lJ of GOy~1d 

All the ca.ses are investigated promptly and properly by CID with 
if,be special cell for PCR. started duriDJ the year 1982. The special cell 
'has one Inspector# 2 Sub-lnapectors. 12 Head-Constables and 4 Police 
Constables under the direct IUperVisioD Of the Superintendent of Police. 
CtD. In mostDf th~ PCR Act ca'seI the complainant themselves turned 
hostile. Seen aftcr th~ Ioding of the compblint the parties come to a 
eempromife in the YilJaec Paa~,. ad .loose iDteres1 in -the .case. 
S~mea witaesses attd- ~0mPJainaDt UI1'Jl laoIaiIe IIld 40At -~~rate 
with 1ttc Ilr'titipdorf Officer. Demfere -- at_ ... cm,cl ~ 
~ ~,if-""""-":""'t.,-",.J-'~"";"'~ io!a.ti" 
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gating or prosecuting agency. The cell probes all the complai"nts 
received about the ill-treatment meted out to the Harijans and conduct 
enquiries apart from registerini cases in connection with tbe violatioB 
·oftbe PCR Act, 1955. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV 
dated 1st August, 1983) 

Commeats of tbe Committee 
(PI. See Chapter I Para No. 1.40) 

ReCOJll1lleadati~(SI. No. 48, Para No. 5'.2ft, and SI. No. 49, Para No. 5.21) 

The Committee note that there is shortfall in the representation 
of Scheduled Caste.> and Scheduled Tribes in the services of tbe Union 
Territory in all the gro·ups. One of the reasons for the shortfall is 
attributed to the fact tbat those efficers who were appoin'ted prior to 
1964 during the French·regime are still continuing in service and their 
numbers are iacIuded in the total strength of the staff as on 1-1-1982. 
Secondly, there is non-availability of Scheduled Caste candidates in 
tbe fooder grades to fill up the reserve promotional posts. 

From the data furnished to tbe Committee it is seen that the reach 
level .:>f IS per gent for Group-' A' and 'B' posts and 16 per cent for 
Group-'C' and 'D' posts the shortfall in the case of Scheduled Castes 
is 27 for Group-cA' posts, 26 for Group-'B' posts, 947 for ,Group-'C' 
posts and 92 for Oroup-'D' posts. The shortfall in the case of Scheduled 
Tribes is much Jarger. It is evident that special measures nel'd to be 
taken to increase the intake of persons belonging to theie communities. 
The Committe r~commend that in order to reduce the shortfalls there 
should bea special recruitment for Scheduled Castt!/Scheduled Tribe 
candidates in Group-'C' and '0' posts. 

Reply of Government 

Observation on shortfalls in Group-C and 0 posts and recomtrenda- , 
tion for. Special Recruitment for Scheduled Castes/Scheduled Tribes 
have been based on the consolidated group-wise figures of 'C' and 'D', 
The actual shortfall could be located and remedied only if it is reviewed 
category-wise as to whetht!r the shortfall is in the promotion 
cases OT direct recruitment cases or deputation cases. In respect 
9f promotion ,'cases it could not bebelped if there ar~ D9 



SChedulocJ Caste/Scheduled Tribe candidates in the feeder posts Or 
Scheduled Caste/Scheduled T.ribe candidates fulfilling the conditions 
prescribed in the recru.itment~rules, As regards tbe case of Scheduled 
Tribes there are no Sceduled Tribes recognised .under the Ulrion 
Territory of Pondicherry but 5% has been prescribed for vacancies in the 
direct recruitmer.t. Though this Administration have approached the 
Government of India for exchange of vacancies with Scheduled Caste 
in the first year of recruitment itself, the Government of India have not 
agreed. This is one of the reasons for shortfall in general. 

Inrespeet of the .categort' which have been under lbe purview of d1e 
General Aliministration Department, where there is element of direct 
recruitment as indicated betow. no ihortfall/no much shonfaU persists, 
which ooUild b! made good by th~ metbod of carry forward avaitabe for 
three years :-

Apprentice (Cterks) 

U.D.C. 
Ju·nior Grade Steno. 
Assiltant. 

Driver. 

Peons. 

ShortfaHsM 
011 1-1-/98J 

80% througb Apprentice 
training 

20% by direct recruitment. I • 

8 S.T. 

6{)% by direct recruitment. >- No recruitment 
20~~ by direct recruitment. J 
25% by direct recruitment. 

now 50% 2 S.C., 2 S. T. 

50% by dil'ect recruitment. 6 S.T. 

Excepting in the case of Peons and Drivers, the Direct Recruitment 
is made through recruitment eumillatioft. 

The General Administration Department is of the view that special 
recruitment is not necessary in respect of the categories comin8 Uft4er 
purview op the Department. 

Res(rvation for Scheduled Castes and Scheduled Tribes is serv_ 
are b~in$ strictly implemen~e4 ill aJ~ tlle De~rtme~ts of dlil. ~h~init· 
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ttation in accordance with the instfuctions contained in the Brochure On 
Reservation for Scheduled Castes and Scht:uuled Tribes in lIervice. 

(Ministry of Home Affairs 0 M. No. 375015/1/83 SCBCD . IV 
dated 1st August, 1983) 

Cem.ments of the Committ~ 

(Pl. See Cbapter Ii Para No. 1.43) 



CHAP'l'ER V 

RECOMMENDATIONS/OBSERVATIONS ON WIDCR FINAL 
REPLIES OF THE GOVERNMENT RAVE NOT BEEN RECEIVED 

RecommeodatiOll (SI. No. 30, Para No. 3.96) 

As pulling of cycle rickshaws is known to affect the health of the 
people over a period of time, the Committee recommend that .efforts 
t;hould be made to provide assistance to these people for purchase of 
auto-rickshaws. The ultimate aim should be that they gradually switch 
over to auto-rickshaws or some other job. 

Reply of Goverameat 

The question of switching over to auto-rickshaws or some other 
job will be taken (or consideration after consulting the Committee of 
Management of the two Cycle-rickshaw Workers Cooperative Societies 
(one at Pondicherry and another at Karaikal). 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV 
dated lst August, 1983) 

Comments of· the COllUBittee 

CfTheCommittee may informed of the final decision in the mat~r." 

(Recommendation or (SI. No.3l, Para No. 3.97) 

The Committee have been informed that person belonging to 
Schedule Castes are provided with share capita] loan of Rs. 20 per 
individual for taking shares in the village cooperative agricultural credit 
societies and farmers service cooperative societies. This share capital loan 
is interest free and. is repayable over a p~riod of five years. The Com-
mittee recommend that !he amount equivalent to the value of the share 
should be given as grant to the Scheduled Castes to enable them to 
enrol themselves as members of sueh societies. Fur.ther, for purchase of 
additional shares required by the loanee for obtaining loans from such 
societies, an among equal the value of additional share should be given 



as share capital loan which st10uld be interest free and repayable in 
convenient instalments. 

Reply of Government 

The scheme approved by Government of India does not contem-
plate 'provision of grant for taking of shares by the Scheduled Caste 
members and hence it may not be possible to extend the above assis-
tance. The scheme provides share capital loan only for enrolment and 
does not provide for additional share capital loan. However the matter 
will be taken with the Government of India for providing share capital 
loan for taking additional shares. 

(Minister of Home Affairs O.M. No. 37501S/1/83 SCBCO IV 
dated 1st August, 19R3) 

Co_ts of the COIUIittee 

"The Committee may be apprised of the final decision m the 
matter:' 

JteceDll8eltd.MOD (SI. No. 41, Para No. 4.lS) 

At present the rates of Pre-Matrie Scholarships offered to Schedu-
led ~te Students in Pondicherry are Rs. 60/- per annum for 6th and 
7th Standards, Rs. 80/- per annum for 8th and 9th Standards and Rs. 
100/- per annum fOr 10th Standard. While education at school level is 
virtuaUy free in the Union Territory, the amount of scholarship is inten-
ded to cover the cost of text-books and statationery. The Government 
of Pondicherry feels that the scholarship levels are rather low. The 
Committee suggest that the question of enhacina the prescnt rates of 
seholarships may be considered by the Government of India. 

Reply of GOymuaeat 

Necessary proposai has already been submitted to Government of 
India for enhancement of the Pre-Matrie Scholarship at the rate of B.s. 
lSO/- per annum for the students studying V Std. to VIII Std. and at Rs. 
200/- per annum to students studying in IX Std. and X Std. The appro-
val is still awaited from Government of India. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SeBCD IV 
dated 1st Auaut. 1983) 



c ...... _ of ~eC .... i_ 
"The Committee would like to be informed of the tinal decision in 

the matter." 

Recommeudatioo (SI. No. 51, Para No. 5.23) 

I.o ~ PQi.ice Department of the Union. ferritory Admio.ia&ration, 
there iI ne Scheduled Caste/Scheduled Tribe Officer out of 13 Ofiec18. 
the r-.k of SPIDSP. The Committee would lib this mattet to be looked 
into lly,the Go¥enl1Dcot. 

Reply of Govemmeat 

t. tJeilWQHDendatioo of the Committee would be coRsi4eNd_ 
Govenaent. 

(Ministry of Home Affairs O.M. No. 375015/1/83 SCBCD IV 
. aated 1st Auguat, 1983) 

COJIIIDeIlh of the Committee 

"The Committee .. would like to know the steps taken to post Sche-
duled Caste,'Schedul4r4 Tribe police officers iJ1 the rank of SP7.DSP." 

NEW Dm:lU; 
21st St!p.tember~J9~ 
A.swilf-S, 1905 (5) 

A.C.DAS 

Chairmtm. 
Committee of ike Welfare of 

SclJeduled Castes tI1Itl 
Scheduled Tribes 



• APPENDIX 

(Vide Para 4 of the IDtrocluctlOb) 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT 
ON THE RECOMMEN ATIONS CONTAINED IN THE 

THIRTY-FIRST REPORT OF THE COMMITTEE 

1. Total number of reccommendations 

2. Recommendations which have been acccepted 
by Government (vidt! reeommendations at SJ. 
Nos. I. 2. 5. 6, 7, 8,9, II, 12, 14, 15,16, 18,26, 
27, 28; 29, 32, 33, 34, 35, 36, 39, 40, 42 and 
45). 

Number 
Percentage to total 

3. Recommendations which the Committee do not 
desire to pursue in view of Government replies 
(vid.: recommendations at SJ.. Nos. 3,4, 37,43, 
44 & 50). 

Number 
Percentage to total 

4. Recommendations in re~pect of which final rc:plies 
of Government have not been accepted by the 
Committee and which require reiteration (vide 
recommendations at 51. Nos. 10, 13, 17, 19,20, 
21, 22, 23, 24, 25, 38, 46,47, 48, and 49). 

Number 
Percentage to total 

5. Recommendations in respect of which final replies 
have not been received (I-ide r('commendations at 
SI. Nos. 30, 31, 41 and 51). 
Number 
Percentage to total 

49 

51 

26 
51.00010 

6 
l1.WIo 

15 
29.20% 

4 
8.40% 
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